-~ HON’BLE DR. K. B SURESH JUDICIAL MEMBER
o HON BLE MR SUDHIR KUMAR ADMINIGTRATIVE MEMBER

"_7 Parmeshwar LaI S/o Shrl Magh Ra] aged 38 years R/o Village Khar|a
Mlthapur D|str|ct Jodhpur Shr| Magh RaJ EX. Group ‘D’ employee Shastrl
| Nagar Post Ofﬂce Jodhpur '

e 2- Chlef Post Master General RaJasthan Clrcle Jalpur

" R 3'— Senlor S__uperlntendent of Post Ofﬂces Jodh'pur..

For the respondents Mr Mahendra Godara for- Mr. Vineet Mathur for

Respondents
S ORDER(ORA_)_ o
(Per Dr KB Suresh Jud|C|aI Member)
Vinon o edia tRrguah the

an 2. It would appear that V|de addmonal afﬂdaVIt the’ Iearned

- counsel for the appllcant has brought on record that case of one Shri

- Ram leas has been recommended wrongly as a Postal Assustant
;'The appllcant ”has also apphed for the post of Postal ASS|stant on |

P -compassmnate ground Had such a person being in the party-array,

- .would be more deservmg to have been conSIdered But, since he is
' '.-not in the party array,we are not mclmed to consider his records.
.'_Comlng to the’ next aspect of the matter is the ellglbmty of the

: CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH JODHPUR '

'ORIGINAL APPLICATION NO 206/2009

Date of order 19.07. 2011

CORAM

—’~n1-* = f‘\?",.“".»‘:‘:q—.-r-—‘-' . | ...Applicant.
For the ,applicant Mr '\.I'ij'ay M"ehta, Advocate. B

RISV S B Y

VERSUS

Communlcatlon (Deptt Of Posts), Sanchar Bhawan New Delhl - |j_-{;_;

e .Respondents

"""Heard both.counsels.. .. - ..

we couId have ascertamed that who among the ellglble persons




'(SudhirKumW_' . (Drk. .Suresh) JM

appllcant to be consndered for belng a recnpient of compassionate
appom‘tment The Iearned counsel for respondents would submit

h that the appllcant frsLalready an employee of the respondents even
._before ‘the death of -his father. That belng SO, the level of
compasswn to be meted out to him as dependent on the
. reqUIrement of the llvellhood is absent. Compassionate appointment
;'-IS__ not for enforc_ement *of opportunltles but, only to prevent
. starvation and‘destitution Therefore prima -facie atleast the

.respondents have found h|s level of indigency to be sufficiently

lacking in order to not to- glve him benefit of mercy. There is no
merit n the OA The OA is: dlsmlssed Wlth no order as to costs.
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